
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JA IPUR BENCH, JAIPUR. 

DATE OF ORDER: 28.1.2000 

CP 23/98 (OA 113/92) 

M.L.Gupta s/o Shri G.L.Gupta r/o 7, Railway Society colony, Kota. 

• • • Pet it ione r 

V/s. 
1· Shri V .b .Gupta, General Manager, \'leste rn Railway, Churchgate, 

Mumbai. 

2. Shri M.S .Ekhote, Chief Engineer (E), C/o General Manager, 
western Railway, Churchgate, Mumbai. 

3. Shri L.R.Thapar,Divisional Raih-.:ay rv'.anac;er,ir.Testern Railway, 
Kota. 

• •• Respondents 

CORAM: 

HON 1BLE .JvlR .S .. K .AGARvlAL, JUDICIAL MEMEE R 
HON 'BLE l"R .N .P .NAWANI, ADM.MEMBER 

For the Pet it ioner 

For the Respondents 

. . . 

... 
0 R DE 

Mr .s .P .z..~thur 

Mr. U .D .sharma 

R 

(PER HON 1BLE rvR.Ml81 S .. K .. AGARWAL,JUDL .. MEM3ER) 

This contempt Pet it ion has arisen out of an order dated 

21.11.97 passed in OA 113/92 M.L.Gupt& v. Union of India & Ors. 

2. It is stated by the learned counsel for the petftioner in 

the contempt Peti. it ion that the opposite party has de 1 ibe rate ly 

and willfully disobeyed the directions of this Tribunal. 

Therefore, prayer has reen made to initiate contempt proceedings 

against the oppos ite party • 

3. Reply to show-cause v-1as filed. In the reply it has been 

~. made clear that the respondett s had considered the case of the 

pet it ioner in accordance with the direct ions of this Tribuna 1 

and have given promotions on· off ic iat ing bas is to the post of 

IOtJ Grade-II in the pay scale of Rs .335~485 from 14.2.1969 to 

24.2.1970 and thereafter to the post of IOW Grade- I in the pay 

scale of Rs .. 450-575 from 25 .2 .1970 wi.th all consequential 

benefits including the payment of arrears arising out there of 

vide order No.E/E/83 9/2 vol.6 (Loose) dated 14.12.99. copy of 

the same has anneliled as Annexure R-1 "'' ith the reply. 

4. The learned counsdl for the pet it. ione r submits that the 

arrears have not been paid to the petitioner so far. The learn 

counse 1 for the opposite party submits that the payment of 

arrears will be made to the :petdii. petitioner shortly. 
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5. In v ie¥7 of· . the order passed and the submissions made 

by the opposite ~:party .that arrears will be paid tc0 the. 

petitioner shortly, \.Je feel that there is no deliberate or 

i'rilful disol:Jed ience on the part of the opposite party. ~'\ie, 

therefore, dismiss this Conte~pt Pet it ion and not ices issued 

against the opposite party are hereby dis charged. 

(N .P .NA1i~AN I) 
IvJEMBER (A) 

~RWAL)' 
· MEMBER (J) 

'· 
' 


